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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

ORIGINAL APPLICATION NO. 36 OF 2024

IN THE MATTER OF:

AMARDEEP ...APPLICANT

VERSUS

STATE OF UTTAR PRADESH & ORS. ...RESPONDENT(S)

REPLY ON BEHALF OF RESPONDENT NO. 6 I.E., ANSAL LANDMARK
TOWNSHIP PVT. LTD. TO THE COMPLAINT DATED 02.08.2023 FILED BY
THE APPLICANT AMARDEEP

MOST RESPECTFULLY SHOWETH:

1.

That the presenf reply’ is being filed by Respondent No. 6 i.e., M/s
Ansal Landmark Township Pvt. Ltd. (hereinafter “Answering
Respondent”). The signatory is fully competent, concerned and
authorized official of the respondent company and has full, personal
as well as professional knowledge of the present case, as being derived
from the records of the respondent company maintained during its
regular course of business. Copy of the said Board Resolution is
annexed herewith as ANNEXURE-R/1.

That the instant complaint is filed with respect to the Sector 7-A of the
Ansal Sushant City Project, Meerut, launched by the Answering
Respondent and the averments stated herein-below are with respect

to only Sector 7-A.
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PRELIMINARY OBJECTIONS:

At the outset, it is pertinent to highlight that the Complainant has no
locus standi to file the complaint under feply. The Complainant herein
i.e., Mr. Amardeep, has filed the instant Complaint in his capacity as
President of the Resident Welfare Association (“RWA”) of Sector-7A,
Ansal Sushant City, Vedvyas Puri, Meerut, Uttar Pradesh (“site”).
However, the RWA, being a non-statutory body, is not authorized to
enforce individual contractual disputes in a legal capacity. Pertinently,
the contracts regarding maintenance and sanitation services are
between the individual residents and M/s. Star Facility Management
Pvt. Ltd. (“SFML”). Therefore, the complaint is devoid of legal standing

and should be dismissed on this ground.

It is pertinent to mention here that the office of the Answering
Respondent is one of the pioneers iri the said field of construction of
mega buildings, housing projects, etc. on pan India basis for the last
more than 2 decades. It has successfully developed and completed
various projects remarkably, well on time and without any complaints
etc. upto the full satisfaction of its customers and in complete

compliance of the applicable provisions of law.

It is further pertinent to mention here that the Answering Respondent
is a law-abiding entity. Its takes due and proper care regarding
compliance of applicable laws and especially environmental protection

rules and regulations.
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It is submitted that the complaint of the complainant is not
maintainable because the contents of the same are highly false, vague, .
baseless, without any material particulars and details etc. and is
malicious and by way of misuse and abuse of process of law. The
contents and averments of the said complaint under reply are

completely wrong and are nothing but a bundle of lies.

It is also submitted that the complaint of the complainant is not
maintainable because the complainant has failed to show any violation
of any applicable laws, rules and regulations being committed by the

respondent office in any manner whatsoever.

It imperativé to highlight that as the project proponent, the Answering
Respondent has been diligently perforrﬁing its duties in the
development of the ’site. The project is still under development, and
the Completion Certificate from MDA has not been obtained. Despite
this, the Answering Respondent has ensured the provision of essential
infrastructure ahd services to the residents. The responsibility for
daily maintenance, including garbage collection, ‘has been contracted

to SFML, which has been actively managing these tasks.

It is apposite to state that the complaint under reply is not
maintainable because the complainant has sought to initiate “fishing
and roving” enquiry without any basis, details and material particulars
and has been trying to mislead this Hon'ble Tribunal with malafide

intentions. He has not placed on record any material, supporting
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documents etc. alongwith specific details to show any violation of any
environmental laws or to substantiate the allegations of neglect and

deficiency in service by the Answering Respondent office.

It is submitted that the complaint under reply is bundle of lies,

- defamatory, libellous and liable to be rejected. Importantly, the Joint

Inspection Report dated 15.03.2024 confirms that garbage collection
is being carried out, albeit with some irregularities, and that the sewer

line is operational.

Thus, the claims of the Complainant are based on isolated incidents
and do not reflect the overall efforts and measures implemented by the
project proponent and the service provider. The Answering Respondent
reserves its rights to take suitable legal actions against the

complainant in this regard.

Furthermore, a significant factor contributing to the alleged
deficiencies in service is the substantial pending maintenance dues
from the residents. The accumulated dues amount to Rs.
16,58,194/- for individual residents who are currently residing
there. Further, Rs. 1,79,33,077/- is due with respect to plots,
inclusive of arrears, interest, principal, and GST. These financial
constréints impede the ability of SFML to provide consistent and high-
quality maintenance services. Therefore, the Complainant has failed
to acknowledge the impact of non-payment of dues on service delivery,

which is a critical aspect of the issue.
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Evidently, the Complainant, in his petition, has sought to shift the
blame entirely onto the project proponent and the service provider,
while failing to acknowledge his responsibilities and has infact
presented a skewed perspective that does not accurately reflect the
underlying issues. As per the governing bylaws and contractual
agreements, the RWA is mandated to ensure the collection and
management of maintenance charges related to the upkeep of common

areas and services.

Pertinently, as the President of RWA, the Complainant is entrusted
with the duty of ensuring that the RWA functions effectively and fulfills
its ’obligations, including the collection of maintenance charges from
all residents. The Complainant’s role inherently involves bverseeing
the financial health of the RWA, ensuring that funds are collected in a
timely manner, and facilitating the smooth operation of maintenance

services.

Importantly, the substantial pending dues from residents demonstrate
a clear lapse in the execution of duties by the Complainant resulting
in a significant shortfall in the funds required for the upkeep of the
colony. This financial deficit has directly impaired the ability of the
service provider, SFML, to maintain the necessary standards of
cleanliness, waste management, and infrastructure maintenance. The

Complainant’s inaction and negligence in ensuring the financial
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compliance of residents has been a primary factor contributing to the

current grievances.

16. That the complaint under reply is devoid of any material particulars,
merits and supporting evidence. Thus, the Answering Respondent
reserves its rights to file comprehensive reply/response thereto
provided it is supplied with sufficient pleadings, details, material

particulars, supporting documents etc (if any).

PARAWISE REPLY:-

1. That the contents of unnumbered para of the complaint is wrong, false,
frivolous, baseless, vague, bald, vexatious and afterthought. It is
submitted that the complaint is malicious, absurd, false, baseless,
vexatious and inspired with ulterior motive. The said complaint is
motivated to extort money from the respondent. There is no violation of
any kind qua the applicable environmental laws or any other law which
may affect the safety and lives of the inhabitant therein and the other
surrounding peopie. All the requisite permissions/sanctioned etc. have
already been taken by the respondent in this regard throughout the
said project since beginning till completion. The respondent has already
handed over the possession of thousands of unites to the respective flat,
plot, shops and commercials units to their owners. The respondent has
already provided all the agreed amenities and facilities to the flats/other
properties owners, inter-alia water supply pipe line, sewerage,

electricity etc.
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It may be noted that Ansal Sushant City Project in Meerut was initiated

by the respondent office namely Ansal Landmark Township Pvt. Ltd. It

is supervising and managing the said project. Relevant documents

pertaining to the same are asunder:

i.

iii.

iv.

vii.

viii.

A true copy of the Environment Clearance Certificate issued by
MOEF is annexed herewith as ANNEXURE-R/2. |

A true copy of the Consent to Establish from UPPCB dated
11.09.2008 is annexed herewith as ANNEXURE-R/3.

A true copy of the Consent to Operate Application processed on
22.09.2014 is annexed herewith as ANNEXURE-R/4.

A true copy of the Fire & Life Safety NOC is annexed herewith as
ANNEXURE-R/S.

A true copy of the Electrical Safety Certificate for Sec-7A issued
on 07.04.2017 is annexed herewith as ANNEXURE-R] 6.

A true copy of the MDA Certificate for sewerage treatment
13.06.2014 is annexed herewith as ANNEXURE-R/7.

A true copy of the Labour License Certificate valid from
24.07.2023 to 31.03.2028 is annexed herewith as
ANNEXURE-R/S8.

A true copy of the Statement of Account of Respondent No. 6 is

annexed herewith as ANNEXURE-R/9.

That it is suffice to say in view of the above-mentioned documents that

the respondent has obtained required permissions and approvals from

the concerned authorities and departments as per applicable laws,
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rules and regulations in respect of the said project. The said project was
developed/constructed within the purview of the permissible laws. The
primary focus of the Answering Respondent was to ensure the
compliance of all the applicable statutory laws since the initiation of the
construction and it adhered to the same in its letter and spirit
throughout. Thus, it is clear that the said complaint under reply is not
maintainable either on law or on facts énd is liable to be rejected being

false, frivolous, baseless and unsubstantiated.

It is pertinent to mention here that the said project is a big township
rather one of the biggest and prestigious township in North India. The:
first phase itself is sprawled in approximately 300 acres consisﬁng of
all modern high class facility being part of planned city. It has huge

‘water tank with filtration plant and STP installation at multiple places.

The township is still in the development stage and is being developed
phase-wise manner, whereafter it is handed over to the respective
owners /applicants in the shape of ’flat, demarcéted plots and
commercial unit. The said township includes planned roads, sewage
systems, water supply, electrical systems and green spaces in every
secter. However, the Completion Certificate from the Meerut
Development Authority (MDA) has not yet been obtained, and the colony

has not been handed over to the Municipal Corporation, Meerut.

It is submitted that the allegations raised against the Answering

Respondent is misplaced, as the primary responsibility for waste
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management and public services lies with the Nagar Nigam (Municipal
Corporation). The Answering Respondent has fulfilled its obligations as
the project proponent by developing the infrastructure and engaging
service providers; however, the ongoing maintenance and operational
oversight are under the jurisdiction of the Nagar Nigam. Consequently,
any deficiencies in service delivery cannot be attributéd to Answering
Respondent, as its role is limited to the initial development phase, and
it is the Nagar Nigam that is accountable for the effective management
of municipal services within the site, and they have appointed an

authorised agency on their behalf.

The Answering Respondent has implemented effective waste
management system, with garbage being collected by service provider
staff and handed over to‘ municipal vehicles operating in other sectérs.
Provisions for common dustbins have been made at convenient
locations within the sector, although some bins have been damaged. It
is eésential to note that the primary responsibility for waste disposal

lies with the Nagar Nigam, not Answering Respondent,

It is imperative to highlight that the township in Sector 7-A was
developed in 2007 as a plotted scheme, and there was no outright sale
of plots; the residents themselves constructed the plots. The Joint
Inspection Report dated 05.04.2024 categorically states that a total of
171 plots have been developed and sold in said Sector 7-A. Presently,
28 houses are completed and being utilized for residential purposes by

the owners, while 4 houses are in the construction stage.
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Thus, the responsibility of the Answering Respondent is limited to
providing the plots and basic infrastructure. The actual construction
and maintenance of individual houses are the responsibility of the plot

owners.

Additionally, the Answering Respondent though has developed the
necessary infrastructure and implemented provisional waste
management systems; however, the maintenance and enhancement of
these services are constrained by the current economic situation as the
Sector-7A is under development stage. It is important to note that the
primary responsibility for municipal services, including waste
management, lies with the Nagar Nigam who has appointed an
authorised agency in this regard. Consequently, any alleged deficiencies
in service quality cannot be attributed to a failure on the part of the

Answering Respondent.

Pertiriently, the sewer line in Sector-7A is operational with three out of
four proposed external connections made. The fourth connection is
blocked due to gradient issues, resulting in the need to pump out
sewage from six to seven houses. The public sewer line leads to a
common sewage treatment plant (STP) operated by the MDA, indicative
of the fact that the primary maintenance responsibility lies with
municipal authorities. It is further submitted that the responsibilities
upon the project proponent with respect to the sewage connections have

been duly fulfilled and the inactions are merely on the part of the MDA.

10
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The Joint Inspection Report dated 05.04.2024, highlights that
maintenance services are not being adequately provided in Sector-7A.
This is primarily due to the significant outstanding maintenance
charges owed by residents. The RWA, represented by the Complainant,
has failed to ensure the timely collection of these charges, resulting in
financial constraints that hinder the provision of services. The inability
of RWA to collect maintenance fees has directly impacted the quality of
services, for which the Answering Respondent cannot be held

accountable.

In light of the foregoing, it is evident that the Answering Respondent

has fulfilled its development obligations and that the primary

responsibility for the ongoing maintenance and management of Sector-
7A lies with the Nagar Nigam through its authorised agency and the
RWA. The Complainant, in his capacity as President of the RWA, has
failed to ensure the collection of maintenance charges, resulting in the
current issues. Therefore, the complaint against the Answering

Respondent is unfounded and should be dismissed.

THROUGH:

NEW DELHI MALAK M. BHATT
DATE: .07.2024 ADVOCATES FOR RESPONDENT NO. 6

C-7, NIZAMUDDIN EAST,
NEW DELHI - 110013

M: +91- 9650592002

E: malak@malakbhatt.com

11
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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

ORIGINAL APPLICATION NO. 36 OF 2024

IN THE MATTER OF:

AMARDEEP ...APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. ...RESPONDENT(S)
AFFIDAVIT
I, F. N. Rai , Authorised Representative of Ansal Landmark

Township Pvt. Ltd., having office at 115, Ansal Bhawan 16, Kasturba Gandhi

Marg New Delhi — 110001, do hereby solemnly affirm and state as under:

1. Thatlam the concerned Authorized Representative of the Respondent
No. 6 Company in the captioned matter and I am acquainted with all
the facts and circumstances of the case and as such I am competent

to swear the present affidavit.

2. That I have read and understood the contents of the accompanying
Reply, which has been drafted and prepared by my Counsels under

my instructions.

3. That I have read and understood the contents of the accompanying

Reply and I hereby state that the averme; itained in the

same are true and correct.
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4. 1 also state that the annexures annexed to the present reply are true

copies of their respective originals.

VERIFICATION:

I, the abovenamed deponent, do hereby solemnly verify that the contents of
the aforesaid affidavit are true and correct to the best of my knowledge and

belief and nothing has been concealed therefrom.

Verified at _ on this day of July, 2024.




ANNE)YRE - 1 : 14

dinSdl AP

Building Lifestyles Since 1967

Authorization to various officers / executives for doing the needful in relation
to various legal matters of the Company in connection with the various
Projects undertaken by the Company.

"RESOLVED THAT in supersession of all earlier resolutions passed by the Directors at
their meeting held from time to time, approval of the Directors be and are hereby
accorded to authorize and empower, severally, the following authorized signatory of
the Company, to do or cause to be done all such acts, deeds and things as may be
necessary for dealing with legal matters in respect of the various Projects of the
Company situated in Delhi, NCR, Punjab, Haryana, Rajasthan and Uttar Pradesh etc.
(herein after referred as Projects), on its behalf, in the manner mentioned hereunder:

1; Shri Prashant Kumar - President (Finance & Accounts) &
CFO
2 Shri Gagandeep Singh - Vice President (Punjab Operation)
3 Shri Nakul Ahluwalia = Asst. Vice President (HR & Admin)
4 Shri Saurabh Vij - General Manager (S&M)
5. Shri Amit Kumar Shukla - General Manager (Legal &
: Operations)
6 Shri Vishal Gaur - General Manager (S&M)
7 Shri Naveen Mathur - General Manager (C)
8 Shri Rakesh Sobti . Addl. General Manager (S&M/CRM)
9. Shri Asheem Sharma - Sr. Manager - Sales & Marketing
10. Shri Manoj Vijayan - Manager (Coordination)
11. Shri Ram Naresh Yadav - Manager (Accounts)
12. Shri Arun Kumar Tiwari - Project Manager
13. Shri Sandeep Kumar Mishra - Manager - Legal & Liaison
14, Shri Dalbir singh - Asst. Manager (S&M)
15. Shri Sachiv Kumar - Executive - CRM
16. Shri Prem Chand - Asst. Officer (Liaisoning)
17. Shri Rajesh Sagar - Authorized Representative
18. Shri F.N. Ral - Consultant (Legal)

a. to take all legal actions and/or steps, including incidental and consequential steps,
for lodging, instituting, conducting, defending, conciliating, mediating, cases of the

nature of civil, criminal and/or otherwise before Courts, Tribunals, Forums,
Commissions, Appellate bodies, Arbitrators, or in any other judicial / quasi-judicial
bodies etc. (herein after referred as Courts), and, in this regard, sign, verify, file
and submit suits, pleadings, plaints, applications, complaints, affidavits, petitions,
declarations, written statements, rejoinders, appeals, papers and vakalatnamas
etc., to admit, take back, deny any document(s) in any Court /authorities and/or
appoint and withdraw attorney/advocates/ legal experts etc., for and on behalf of
the Company, as may be required, in connection with or in relation to the Projects
of the Company.,

b. to appear and represent the Company, before any Court/authorities, personally,
or through advocate/counsel/ pleader/ attorney etc., and also to accept notices,

Ansal Properties & Infrastructure Ltd.

(An ISO 14007 : 2004 OHSAS 18001 : 2007 )

115, Ansal Bawan, 16, Kasturba Gandhi Marg, New Delhi-110 001
Tel.: 23353550, 66302268 /69/70/72

Website: www.ansalapl.com

CIN: L45131DL1967PLC004759

Email: customercare@ansalapi.com TOLL FREE NO. 1800 266 5565
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Building Lifestyles Since 1967

compromis2, refer to arbitration any dispute(s) and make statement/s ete. for and
on behalf o* the Company in any such proceedings in connection with or in relation
to the said Projects.

c. to sign and execute relevant form/s as may be required/ apglicable under various
laws/ statuss.

d. to do or czuse to be done all such acts, deeds, and things ard take all such steps
as may be necessary, which are required or incidental, ancil ary or consequential
to the exarcise of the above authorities and powers.

RESOLVED FURTHER THAT all acts, things or deeds, done or caused to be done, by
aforesaid authorized persons for the above matters, befzre conferring this
authorization, be and are hereby ratified and confirmed, as beirg done or caused to
be done for and on behalf of the Company.

RESOLVED FURTHER THAT all such acts, deeds, matters and things, done or to be
done by aforeszid authorized persons in connection with and to safeguard the interest
of the Company, shall be binding on the Company and deemed tc have been done by
the Company itself.

RESOLVED FURTHER THAT above authorization in favour of =foresaid authorized
persons shall ramain in force till the date they remain in the employment of the
Company/hold the position in the Company or such authorization gets revoked by the
Company or any other resolution is passed by the Directors, modifying and/or revoking
this authorization, whichever is earlier.

RESOLVED FURTHER THAT a certified true copy of this Resc ution be forwarded
wherever required under the signatures of any Director or Compzny Secretary of the
Company."

(’;oﬁ

S

Ansal Properties & Infrastructure Lid.

(An 1SO 14001 : 2004 OHSAS 18001 : 2007 )

115, Ansal Bhawan, 16, Kasturba Gandhi Marg, New Delhi-110 001

Tel.: 23353550, 66302268 /69 /7072

Website: www.ansalapi.com

CIN: L45101DL1967PLCO04759

Emall: customercare@ansalapi.com TOLL FREE NO. 1800 266 5565
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No. 21-70/2007-1A.111

Government of India

Ministry of Environment & Forests

Paryavaran Bhawan,
CGO Complex, Lodi Road,
New Delhi-110003.

Dated: 16t January
To
M/s. Ansal Landmark Township (Pvt) Ltd.
306, Navarang House,
21, Kasturba Gandhi Marg,
New Delhi-110001

Subject- Construction of residential township “Sushant City” at Sector 3,
Vedvyaaspuri, Meerut by M/s. Ansal Landmark Township (Pvt.) Ltd.
Environmental Clearance- regarding

Sir,

This has reference to your application No: API/P(SANC)/SCM/MOEF/06/1370
dated 15.12.2006 and subsequent letters dated 31.10.2007 and 21.12.2007 seeking
prior environmental clearance for the above project under the EIA Notification,
1994. The proposal has been appraised as per prescribed procedure in the light of
provisions under the EIA Notification, 2006 on the basis of the mandatory
documents enclosed with the application viz., the Questionnaire, EIA, EMP and
the additional clarifications furnished in response to the observations of the Expert
Appraisal Committee constituted by the competent authority in its meetings held

on 10 to 11th August, 2007, 7th o gth December, 2007 and 27t o 20th
December, 2007 and awarded “Silver “grading to the project.

2. It is interalia, noted that the project involves the construction of residential
project “Gateway Towers” on a plot area of 121.41 ha. It is proposed to develop
3100 plots, 6 Primary Schools, 6 Nursery Schools, 1 Intermediate College, a Club
house, Health centre and 7 Shopping centres. The total water requirement is 8346
KLD. The total waste water generation is 5102 KLD. It is proposed to use the STP
facility developed by Meerut Development Authority. Total solid waste generation
will be 17 Metric Ton/day. The power requirement is 32 MVA. The total parking
spaces proposed are for 630 cars. The total cost of the project is 218.00 crores.

3. The Expert Committee after due considerations of the relevant documents
submitted by the project proponent and additional clarifications furnished in
response to its observations have accorded environmental clearance as per the
provisions of Environmental Impact Assessment Notification — 1994 and its
subsequent amendments, subject to strict compliance of the terms and conditions
as follows:
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PART A- SPECIFIC CONDITIONS

I Construction Phase

i) “Consent for Establishment” shall be obtained from Uttar Pradesh
State Pollution Control Board and a copy shall be submitted to the Ministry before
start of any construction work at the site.

1) All required sanitary and hygienic measures should be in place before
starting construction activities and to be maintained throughout the construction
phase.

111) A First Aid Room will be provided in the project both during
construction and operation of the project.

1v) Adequate drinking water and sanitary facilities should be provided for
construction workers at the site. The safe disposal of wastewater and solid wastes
generated during the construction phase should be ensured.

V) Provision should be made for the supply of fuel (kerosene or cooking
gas); utensils such as pressure cookers etc. to the labourers during construction
phase.

vi) All the labourers to be engaged for construction should be screened for
health and adequately treated before engaging them to work at the site.

vii) For disinfection of waste water, use ultra violet radiation, not
chlorination.
viil) All the topsoil excavated during construction activities should be stored

for use in horticulture/landscape development within the project site.

1X) Disposal of muck during construction phase should not create any
adverse effect on the neighbouring communities and be disposed taking the
necessary precautions for general safety and health aspects of people, only in
approved sites with the approval of competent authority.

X) Soil and ground water samples will be tested to ascertain that there is n
threat to ground water quality by leaching of heavy metals and other toxic
contaminants.

x1) Construction spoils, including bituminous material and other hazardous
materials, must not be allowed to contaminate watercourses and the dump sites for
such material must be secured so that they should not leach into the ground water.

17
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Xii) The diesel generator sets to be used during construction phase should be
low sulphur diesel type and should conform to E (P) Rules prescribed for air and
noise emission standards.

Xiii) Vehicles hired for bringing construction material to the site should be in
good condition and should conform to applicable air and noise emission standards
and should be operated only during non-peak hours.

X1v) Ambient noise levels should conform to residential standards both durin
day and night. Incremental pollution loads on the ambient air and noise quality
should be closely monitored during construction phase.

XV) Fly ash should be used as building material in the construction as per th
provisions of Fly Ash Notification of September, 1999 and amended as on August,
2003 (The above condition is applicable only if the project is within 100 km of
Thermal Power Station).

XVi) Ready mixed concrete must be used in building construction.

XVii) Storm water control and its re-use as per CGWB and BIS standards for
various applications.

XViii) Water demand during construction should be reduced by use of pre-mixe:
concrete, curing agents and other best practices referred.

Xix) Permission to draw ground water shall be obtained from the competent
Authority prior to construction/operation of the project.

XX) Separation of grey and black water should be done by the use of dual
plumbing line for separation of grey and black water.

XX1) Treatment of 100% grey water by decentralised treatment should be
done.
XXi1) Fixtures for showers, toilet flushing and drinking should be of low flow

either by use of aerators or pressure reducing devices or sensor based control.

XX1i1) Use of glass may be reduced by upto 40% to reduce the electricity
consumption and load on airconditioning. If necessary, use high quality double glas
with special reflective coating in windows.

XX1V) Roof should meet prescriptive requirement as per Energy Conservation
Building Code by using appropriate thermal insulation material to fulfill requiremen

XXV) Adequate measures to reduce air and noise pollution during construction
keeping in mind CPCB norms on noise limits.

XXV1) Opaque wall should meet prescriptive requirement as per Energy
Conservation Building Code which is proposed to be mandatory for all

18
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airconditioned spaces while it is aspirational for non-airconditioned spaces by use of
appropriate thermal insulation material to fulfill requirement.

I1. Operation Phase

1) The installation of the Sewage Treatment Plant (STP) should be
certified by an independent expert and a report in this regard should be submitted to
the Ministry before the project is commissioned for operation. Discharge of treated
sewage shall conform to the norms & standards of the Uttar Pradesh State Pollution
Control Board.

1) Rain water harvesting for roof run- off and surface run- off, as plan
submitted should be implemented. Before recharging the surface run off, pre-
treatment must be done to remove suspended matter, oil and grease.

111) The solid waste generated should be properly collected & segregated
before disposal to the City Municipal Facility. The In-vessel bio-conversion
technique should be used for composting the organic waste.

v) Any hazardous waste including biomedical waste should be disposed of
as per applicable Rules & norms with necessary approvals of the Uttar Pradesh Statc
Pollution Control Board.

V) The green belt design along the periphery of the plot shall achieve
attenuation factor conforming to the day and night noise standards prescribed for
residential landuse. The open spaces inside the plot should be suitably landscaped
and covered with vegetation of indigenous variety.

Vi) Incremental pollution loads on the ambient air quality, noise and water
quality should be periodically monitored after commissioning of the project.

Vii) Application of solar energy should be incorporated for illumination of
common areas, lighting for gardens and street lighting in addition to provision for
solar water heating. A hybrid system or fully solar system for a portion of the
apartments should be provided.

viil) Traffic congestion near the entry and exit points from the roads adjoining
the proposed project site must be avoided. Parking should be fully internalized and
no public space should be utilized.

1X) A Report on the energy conservation measures confirming to energy
conservation norms finalize by Bureau of Energy Efficiency should be prepared
incorporating details about building materials & technology, R & U Factors etc and
submit to the Ministry in three months time.

PART — B. GENERAL CONDITIONS

1) The environmental safeguards contained in the EIA Report should be
implemented in letter and spirit.
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1) Six monthly monitoring reports should be submitted to the Ministry an
it’s Regional Office, Lucknow.

4. Officials from the Regional Office of MOEF, Lucknow wh
would be monitoring the implementation of environmental safeguard
should be given full cooperation, facilities and documents / data by th
project proponents during their inspection. A complete set of all th
documents submitted to MoEF should be forwarded to the CCI
Regional office of MOEF, Lucknow.

5. In the case of any change(s) in the scope of the project, th
project would require a fresh appraisal by this Ministry.

6. The Ministry reserves the right to add additional safeguar
measures subsequently, if found necessary, and to take action includin
revoking of the environment clearance under the provisions of th
Environmental  (Protection) Act, 1986, to ensure effectiv
implementation of the suggested safeguard measures in a time bound an
satisfactory manner.

7. All other statutory clearances such as the approvals fc
storage of diesel from Chief Controller of Explosives, Fire Departmen
Civil Aviation Department, Forest Conservation Act, 1980 and Wildlit
(Protection) Act, 1972 etc. shall be obtained, as applicable by projec
proponents from the competent authorities.

8. The project proponent should advertise in at least two loc:
Newspapers widely circulated in the region, one of which shall be in th
vernacular language informing that the project has been accorde
environmental clearance and copies of clearance letters are availabl
with the Uttar Pradesh State Pollution Control Board and may also b
seen on the website of the Ministry of Environment and Forests ¢
http://www.envfor.nic.in. The advertisement should be made within

days from the day of issue of the clearance letter and a copy of the sam
should be forwarded to the Regional office of this Ministry at Lucknow.

9. These stipulations would be enforced among others unde
the provisions of Water (Prevention and Control of Pollution) Act, 197+
the Air (Prevention and control of Pollution) act 1981, the Environmer
(Protection) Act, 1986, the Public Liability (Insurance) Act, 1991 an
EIA Notification, 2006.

20
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10. Under the provisions of Environment (Protection) Act, 1986,
legal action shall be initiated against the project proponent if it was
found that construction of the project has been started without
obtaining environmental clearance.

11. Environmental clearance is subject to final order of the
Hon’ble Supreme Court of India in the matter of Goa Foundation Vs.

Union of India in Writ Petition (Civil) No.460 of 2004 as may be
applicable to this project.

(Bharat Bhushan)
Director (IA)
bbhushan98@yahoo.com
Tel: 24360795
Copy to: -
1. The Secretary, Department of Environment, Government of Utte

Pradesh, Lucknow
2. The Member Secretary, Uttar Pradesh Pollution Control Board, PICUP

Bhavan, 3rd Floor, Vibhuti Khand, Gomtinagar, Lucknow
3. The CCF, Regional Office, Ministry of Environment & Forests

RO(CZ), Kendriya Bhawan, 5t Floor, Sector ‘H’, Aliganj, Lucknow
226020

4, IA - Division, Monitoring Cell, MOEF, New Delhi
110003.

5. Guard file.

(Bharat Bhushan)
Director (IA)

21
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A Paqs No.

1

- .Date 03/07/2024

" Priject 804 - SUSHANT CITY PLOTS - MEERUT Time 02:19:53 PM 39
Customer K0264 - KARAN MALHOTRA As On : 03/07/2024 Unit No.. ViiC0048
mein_ee interéstType Simple Registry No.
Broker M22 - MARUTI OVERSEAS Upto Date: - 03/07/2024 Unit Status Booking Approved
Status Resident Indian 'wgmg Unit Type - P200- PLOT -
Area 200 (SQ METER) Interest Rates : Receivable : 18 ‘Net Cost ) Rate: 5740.80 L~
- FH- S/O RAJENDRA KUMAR MALHOTRA Grace Peried : 15- Phone 1111
C. Address 171/3, THAPAR NAGAR; MEERUT, Uttar Pradesh PIN-250001, INDIA o : E-Mail
ANNEXURE - 9
_ o . Interest Calculation
Tran Date  Doc No. ‘Particulers ) - Debit(Rs)  Credit{Rs)  Balance(Rs) DueDate - - Days Product Interest(Rs.)
24/08/2006 10333 Adij. Rept.- BASIC PRICE () 300000.00  300000.00 Cr. 24/08/2006 7 0.00 0.00
31/08/2006 - 10541 Local Cheque (239525 25/08/2006) 5442000 354420.00 Cr. 31/08/2006 8 0.00 0.00
24/08/2006 _inst No. 1 Due BASIC ©353072.00 1348.00 Cr. 08/09/2006 122 0.00 - 0.00
24/12/2006 instNo. 2 Due BASIC 117690.00 - , 116342.00 Dr. 08/01/2007 7 814394.00 401.62
15/01/2007 13624 Local Cheque (476519 12/01/2007) , 11638200 15/01/2007 55 0.00 0.00
24/02/2007 instNo. 3 Due BASIC ~ ' 117690:53 . 11769053 Dr. 11/03/2007 T 13 1520976.89 754.51
24/03/2007 15250 Local Cheque (476525 08/03/2007) - ~117690.00  0.53 Dr. 24/03/2007 305 161.65 0.08
08/01/2008 Inst No. 4 Due BASIC 117690.00 . : 117690.63 Dr. 23/01/2008 57  6708360.21 3308.23
20/03/2008 26501 Local Cheque (475521 19/03/2008) ST 117691.00 0.47 Cr. 20/03/2008 70 . 0.00 - 0.00
14/05/2008 " Inst No. 5 Due BASIC . _ 117696:00 o 117689.53 Dr. 29/05/2008 : 55  §472924.15 3192.13
23/07/2008 30496 Local Cheque (287577 22/07/2008) 9757000 2041953 Dr. 23/07/2008 13 261553.89 128.99
21/07/2008 Inst No. 6 Due BASIC = 2012053 = ’ 1,00 Cr. 05/08/2008 38" 0.0 0.00
28/08/2008 . InstNo. 7 Due BASIC 114816.00 114815.00 Dr. 12/09/2008 220 2525930000 12456.64
© 20/04/2009 35437 Adj. Ropt.- BASIC PRICE () : . 13141600 16601.00 Cr. 20/04/2009 379 10.00 0.00
19/04/2010 _InstNo. 9 Due BASIC ) 57407.84 : 40806.84 Dr. 04/05/2010 217  8855084.28 4366.89
22/11/2010 "Inst No. 8 Due BASIC 114815.68 ,  155622.52 Dr. 07/12/2010 51" 7936748.52 3914.01
27/01/2011 - 45463 Local Cheque (192965 25/01/2011) L 155622.00 0.52 Dr.. 27/01/2011 428 22256 0.11
30/03/2012 57138 Local Cheque (192972 29/03/2012) 86113.00 8611248 Cr. 30/03/2012 0 000 0.00
30/03/2012 57138 Local Cheque (192972 29/03/2012) 53277.00 139389.48 Cr. 30/03/2012 0 0.00 0.00
30/03/2012 57138 Local Cheque (192972 29/03/2012) 4000000 179389.48 Cr. 30/03/2012 0 0.00 0.00
30/03/2012 57138 Local Cheque (192972 29/03/2012) 3700.00 183089.48 Cr. 30/03/2012 0 0.00 0.00
30/03/2012 57138 - Local Cheque (192972 29/03/2012) ~ | 82348.00 - 265437.48 Cr.. 30/03/2012 14. 0.00 . 0.00
29/03/2012 ST ALLIE (Cr.: Local Cheque ( 192972 29/03/’2012)HOLD) 123621 264201.27 Cr. 13/04/2012 0 0.00 0.00
29/03/2012 ST ALLIE (Cr.: Local Cheque { 192972 29/03/2012 ) WATER) - 381.10 263820.17 Cr. 13/04/2012 4464 0.00" 0.00
Gross Total ' U 1092368.83 - 1356180.00 26382017 Cr. Total Interest 28523.21
Interest Paid 53277.00
Net Total 109236883  1356189.00 263820.17 Cr. " Netinterest 224753.79



"“Page No. 2 . ANSAL LANDMARKZ
Project 804 - SUSHANT CITY PLOTS - MEERUT

Date 03/07/2024 40

-  statemenlofMbcount S . - Time 02:19:53 PM
Customer K0264 - KARAN MALHOTRA . ) o ~ As On:03/07/2024 - , UnitNo.  \VilC0048
Nominee _ : Interest Type : Simple o " Registry No.
Broker M22 - MARUTI OVERSEAS _ UptoDate : 03/07/2024 o - UnitStatus Booking Approved
Status Resident indian - : . -Calculate Interest ; From begining Unit Type  P200-PLOT
- Area 200 (SQ METER) ; : Interest Rates : Receivable : 18 NetCost  1148160.00, Rate: 5740.80
FIH S/O RAJENDRA KUMAR MALHOTRA - : -Grace Period : 15 Phone 1111
C. Address 171/3, THAPAR NAGAR, MEERUT, Uttar Pradesh, PIN-250001, INDIA. - ~E-Mail

Charge Wise Summary

-SL.No Charge ) Dues Received (Net)~ i Balance
1 BASIC PRICE 1090751.52 1176864.00 8611248 Cr,
2 POWER BACKUP 0.00 40000.00 40000:00Cr.
3 WATER CONNECTION CHARGES , 000 3700.00° 3700.00 Cr.
4 INFRASTRUCTURE DEVELOPMENT : 0.00 8234800 82348.00 Cr.
5 SERVICE TAX ALLIED CHARGES o - L 161731 000 1617.31 Db. .
6 'INTEREST RECEIVED S o 2852321 . 53277.00 24753.79 Cr. S

Total 112089204 - 1356189.00 1235296.96 Cr. -



ANSAL LANDMARK TOWZF@S PRIVATE LIMITED 4 1
B-200, SECOND FLOOR, BLOCK-B, ANSAL PLAZA MALL

KHELGAON, SOUTH DELHI

INDIA DELHI Run Date 05-Jul-2024
Customer Ledger : Time 11:14 AM
As On ; 05-07-2024 . - Page 10f2 | '
Name Ofiprojectv . ‘ SUSHANT CITY PLOTS - MEERUT(804) a5 ' ,
. ) e Ansal Sushant City,Meerut, Meerut,MEERUT UTTAR PRADESH INDIA PIN Code 250501
o ‘MR: KARAN MALHOTRA Y ‘ v
Name of party "Application o : EAFAPP/07064/1 . . Booking No: E4BOOKING/01447/1
R cbfAllotees: ' o e ‘ ' e
Basic cost 1148160 © | Discount: 0 "t AdjustmentAmount : 0 . NetBasic Cost¢ 11481603 .~
(édst.brq;akup - Bé;ic‘yciqét +:Extra Charges + Other Ch_arges(Adhoc) + Taxes" ‘ . . g , ’ ‘ :
o ] L 1148160 - +:139667.31 = +53277 LA 17748 : l Total cost without tax : - 1341103.83 Total cost with tax :. /1358851.83
Payment plan - I PLAN-804. . o : e : : R ‘ : )
Due as.on OS-JuI 2024 . 1115764783 (85. 19%) o Basic:1157647.83 + Tax: 0
Received till 05-Jul-2024 1368191 (100.69%) Basic: 1368191 + Tax: 0
‘Balange as on 05-Jul-2024 17.Advance , S " Basic:-210543.17 4« Tax: 0
Total Due (with Future Billsy | -9330.17. ~ 7 Basic: -27087,17 + Tax: 17748
‘ . , ‘ . | Block/Tower| Floor | superBuilt-Up | Built-Up Carpet ate | Amo
VIICOD48 Blot (Plots). - oo o o B ~ hors-meero| 0 | o000 | ooo0 | 00 | 57408} 1148160
S : " RevenueMead . S Coooml T Rape ‘Qﬁghtl | ‘Discount | AdjustmentAmount Gross
UnitCost. . e o smvl "‘2003 1 o 0 | 1148160
Infrastructure Development Charges -~ .~ .- ; k S S 82348 [ 1 0 ' 0 | 82348
Water.Connection Charges_18 "~ - " T mi L T 37000 1 0 0 3700
Power Backup. 18 . e B N {2 40000 1 0’ 0 40000
Opening STax - o o e el 1 0 0 |oas173
Holding Charges ' * S L 12 ‘ 0 0 12002

Date Particulars : : Debit e Balan
30/06/2017  Doc No.:E4INV/02496/2 Before 31- march Due : 31/03/2023(Total Basic, N ] 12,00200 F A 1200200 D
N 1200200 Total Tax; 0.00) . _ O e
30/06/2017 - Doc No.E4INV/02498/2 Before 31- march Due: 31/03/2023(Total Basic: ' iV 1617.31 13,619.31 D

o 1617.31 Total Tax: 0.00) - a . .

30/06/2017 . ‘Dot No.E4INV/02500/2 Before 31-'march Due : 31/03/2023(Tota| Basicc . e 1,090,751,52 2 ' 1104,370.83 D

, 1090751.52 Total Tax:.0.00) . i R : : -

30/06/2017 . - EABOOKING/01447/1-Unif Cost-(7797) Document No., - © . - . ©1,090,751.52 . 13,619.31 D

. EARECEIPT/07207/1 : ' . RECEIPT ' '
.- {Basic 109075152-Tax:.0) ) : g : .

30/06/2017 - -E4BOOKING/01447/1-Holding Charges {7799) Document No . ’ . . ) 12,002.00 o 461731 D

' E4RECEIPT/07209/1 : 3 ) ‘ RECEIPT ‘ . o ) :

- Z(Bamc 12002 Tax; 0) b : ) . B ) .
31/03/2023  Doc No,E4INV/12786/2.Opening Interestd.” E4BOOKING/01447/1(1289) .- - " 53,277.00 . 54,894.31 D
© Adhoc i Interest Charge (Openmg) Due : 31/03/2023(Total Basic: 53277 LNV . ’
. Total Tax; 0) ) ) .
31/03/2023  E4BOOKING/01447/1- lnterest Charge (Opening)-(7798) Document No.: ] : ' 53,277.00 ) 1,617.31
: E4RECEIPT/07208/1 RECEIPT .- '
‘ (Basic: 53277 Tax: 0) .
31/03/2023 E4BOOKING/01447/1 Power Backup_18 (11710 Document No. : ' . 40,000.00 38,382.69
' ,E4AMR/O1609/2 - " . RECEIPT ’ : :
(Basic: 40000 Tax: 0) i ]
31/03/2023 E4BOOKING/01447/1 -Water Connection Charges_18-(11711) Document i 3,700.00 42,082.69 - C
) - No.; E4AMR/01610/2 RECEIPT - .
(Basic: 3700 Tax: 0) :
31/03/2023  E4BOOKING/01447/1-Infrastructure Development Charges (11712) : ' 82,348.00 124,430.69
) Document No.: E4AMR/01611/2 ) RECEIPT : : :
(Basic; 82348 Tax; 0) .
31/03/2023  E4BOOKING/01447/1-Unit Cost-(11709) Document No.: EAAMR/02730/2 57,408.48 181,839.17 ¢
. . . RECEIPT
(Basic: 57408.48 Tax: 0) " : )
31/03/2023  E4BOOKING/01447/1-On Account-12726 Document No.: : 28,704.00
E4RECEIPT/13508/1 ' RECEIPT ) : :

Basic: 28704.00 Tax: 0) _ ‘ - e
Periodic Ledger Total : - ¢~ 115764783 ) 1368191.00/ 21054317 C

21054317 ¢

Laté Payment Fee Accrued . Late Payment Fee Waived! . Late Payment Fee Paid . Late Payment Fee Outstanding
0.00 0.00 0.00 ) ‘ 0.00




ANSAL LANDMARK Tle?H?S PRIVATE LIMITED
B-200, SECOND FLOOR, BLOCK-B, ANSAL PLAZA MALL
KHELGAON, SOUTH DELHI
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INDIA DELHI _RunDate  05-Jul-2024
Customer Ledger Time 11:14 AM
As On : 05-07-2024 Page2 of 2
Date . |Particulars . } " Doc¢ Type Debit Creditl Balance
Ledger Summary - S
Nef Received : 1368191 . ', . .
DocType : : Debit Basic| -~ Debit.Tax| | Credit:Basic Credit_Tax Total
INVOICE CRM 1157647.8: ol ' , 1157647.83
MR(RE) ' S ' 1368191 of 1368191
' 21054317

Balance
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